
HIGH COURT OF MADHYA PRADESH: JABALPUR 

u CIRCULAR// 

No A/61 Jabalpur dated 09/01/2021 

In continuation of carlier circular(s)/direction(s) issued by the High 

Court from time to time, Hon'ble the Chief Justice of the High Court of MP. 

having taken into consideration all the prevailing factors, has been pleased 

to issue directions regarding functioning of the High Court as follows: 
1. In continuation of Circular No.A/3121 dated 

11.12.2020, the limited virtual functioning for the 
High Court is hereby extended from 11h January.
2021 till 15th January, 2021, as per Circular No 

D/2377 dated 27.06.2020, Circular No.Q-12 dated 4 
May 2020, Circular No. B/2655 dated 24.07.2020 and 
other relevant guidelines/directions issued by the 

High Court. 

As per resolution by the Special Committee, on 

experimental basis, for physical hearing of Writ 
Appeals, Writ Petitions, Criminal Appeals, Civil 

Appeals (10 years and above) on 15h January 2021 in 
the High Court of M.P.. after obtaining written 
consent from the parties or their Advocates, in the 

2 

prescribed format, on or before 11" January. 2021, 
for listing the cases before appropriate Bench, as per 
SOP dated 20.11.2020 (attached herewith). 

By order of Hon'ble the Chief Justice 

(RAJENDRA KUMAR VANI) 
REGISTRAR GENERAL 














